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108 qeques Usa, feat 2 wrath 2022 

(5) mies (5) 4, vite ‘ad’ 8 ae Ciii), (vi), (vii), (ix) AR (x) & aM wt vfafeal ar cig 
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2. ae afar 1 wat, 2022 F ary eri. 

FRAT USAT AA A AM AMAR, 
am. ut. sitanda, stata. 

Wore, fee 2 wHratt 2022 

HH. Wh W 3-32-2017-1-Wa.— 4nd & Gay H sqese 348 WH GvS (3) F aa F, ga aa at afin 

wulH WH U 3-32-2017-1-Wa (05), feria 2 ead 2022 a seit arqarg THI S WSR A UE Ward fear 

wa &. 

Aeage & WIT AA A AM AWK, 

am. Uh. sitareia, scafaa. 

Bhopal, the 2nd February 2022 

No. F-A-3-32-2017-1-V(05).—In exercise of the powers conferred by sub-section (1), sub-section (3) and 

sub-section (4) of Section 9, sub-section (1) of Section 11, sub-section (5) of Section 15, sub-section (1) of 

Section 16 and Section 148 of the Madhya Pradesh Goods and Services Tax Act, 2017 (19 of 2017), the State 

Government, on being satisfied that it is necessary in the public interest so to do, on the recommendations of the 

Council, and in supersession of this Department’s notification No. F-A-3-32-2017-1-V(87), dated 16th December 

2021, hereby makes the following amendments in this Department’s notification No. F-A-3-32-2017-1-V(41), dated 

29th June, 2017, namely:— 

In the said notification, in the TABLE, against serial number 3,— 

(1) in column (3), in the heading “Description of Service”, in items (iii), (vi), (ix) and (x), for the 

words “Union territory, a local authority, a Government Authority or a Government Entity” the 

words “Union territory or a local authority” shall be substituted; 

(2) in column (3), in the heading “Description of Service”, in item (vii), for the words “Union territory, 

local authority, a Government Authority or a Government Entity” the words “Union territory or a 

local authority” shall be substituted; 

(3) in column (5), in the heading “Condition”, the entries against items (iii), (vi), (vii), (ix) and (x), 

shall be omitted. 

2. This notification shall come into force with effect from the 1st day of January, 2022. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 
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